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COUNCIL OF STATE.

Tussday, 29th Mareh, 1927

The Council met in the Council Chamber of the Counct House ab
Eleven of the Glock, the Honourable the Pregident in the Chaiz.

BILL PASSED BY THE LEGI%IT;‘IEVE ASSEMBLY LAID ON THE

SECRETARY or e COUNCIL: Sir, in accordance with Rule 25 of
the Indian Legislative Rules, I lay an the table copies of a Bill further to
amend the Presidency-towns Insolveney Act, 1909, and the Provineial
Insolvency Act, 1920, for certain purposes, which was passed by the Legis-
lative Assembly at its meeting held on the 28th March, 1927.

MESSAGES FROM THE LEGISLATIVE ASSEMBLY.

SECRETARY or T COUNCIL: 8ir, four Me-uge- have been
received from the Legislative Assembly. The first Message 1s:

‘I am directed to inform you that the Legislative Assembly have, at their meetx‘x
of the 26th March, 1827, agreed without any amendments, to the following Bills whi
have been passed by the Comncil of State :
1. The Bill further to amend the Madras Salt Aqt, 1889, far a certein purposs.
2 The Bill fu:'thu to amend the Provident Funds Act, 1825, for certain
purposes.’

The second Message is:

. _““In accordance with Rule 36 (1) of the Indian Legislative Rules, I am directed to
inform you that the amendment made by the Council of State in the Bill to Ax the daty
on salt manufactured in, or imported by land into, certain parts of British India, to
fix maximum rates of postage under the Indian Post Office Act, 1888, further to amend
the Indian Tariff Act, 1894, the Indian Stamp Act, 1899, and the Indian Paper Currency
Act, 1923, and to fix rates of income-tax, was taken into consideration by the Legisla-
tive Assembly at their meeting to-day, the 28th March, 1927, and that the Assembly
have agreed to the amendment.’

The third Message is:

. _‘“In accordance with Rule 36 (1) of the Indian Legislative Rules, I am directed to
inform you that the amendments made by the Council of State in the Bill further to
amend the Indian Limitation Act, 1808, for a certain purpose, were taken into comsidera-
tion by the Legislative Assembly at their meeting of to-day, the 28th March, 1827,
and that the Assembly have agreed to the amendmente.”

The fourth l.\lessago is: :

“T am directed to inform you that the Legislative Assembly have, at their mestin
of the 28th March, 1027, agreed without any amendments, to the folloving Bills -hug
bave been passed by the Council of State : ‘

1. The Bill further to amend the Sea Custom Act, 1878, for & certain purpess.
2. The Bill to amend certain enactments and to repeal certain other ensctments.’

( 881 ) -



GOLD STANDARD AND RESERVE BANK OF INDIA BILL.

AR
N A

Tee HoNouraBLE MR. A. F. L. BRAYNE (Finance Secretary): Sir, I
move that the following Members of the Council of State be nominated to
serve on the Joint Committee to consider and report on the Bill to establish
a gold standard currency for British India and to constitute a Reserve Bank
of India,. namely: . - - «

The Honoursble Mr. Ramadas Pantulu, the Honourable Seth Govind
Das, the Honourable Rai Bahadur Lala Ram Saran Das, the Honourable
Sardar Charanjit Singh, the Honourable Mr. McWatters, the Honourable
Nawab Sir Urnar Hayat Khan, the Honourable Mr. P. C. D. Chari, the
Honourable Sir John Bell, the Honourable Mr. Mahmood Suhrawardy,
the Hopourable Mr. Manmohandas Ramji, the Honourable Sir Phiroze
Sethna, the Honourable Sir Sankaran Nair, the Honourable Mr. Kumar
Sankar Roy Choudhuri, and the Mover.

- The, motiqh was adopted.

NoMINATION OF MEMBERS TO SERVE ON THE JOINT COMMITTEE.

IMPERIAL BANK OF INDIA (AMENDMENT) BILL.
NomiNaTion oF MEMBERS TO SBERVE ON THE JaINT COMMITTEE.

Tae HoNouraBLE M. A. ¥. L. BRAYNE (Finance Secretary): S8ir, I
mové that the following Members of the Council of State be nominated to
serve on the: Joint Committee to consider and report -on the Bill further
to.amend the Imperial Bank of India Act, 1920, for certain purposes,
namely :

The Honourable Mr. Ramadas Pantulu, the Honourable Seth Govind
Das, the Honoiurable Rai Bahadur Lala Ram Saran Das, the Honourable
Sardar Charanjit Singh, the Honourable Mr. McWatters, the Honourable
Nawab Sir Umar Hayat Khan, the Honourable Mr. P. C. D. Chari, the
Honourable Sir John Bell, the Honourable Mr. Mahmood Suhrawardy,
the Honourable Mr, Manmohandas Ramji, the Honourable Sir Phiroze
Sethna, the Honoursble Sir Sankaran Nair, the Honourable Mr. Kumar
Sankar Roy Choudhuri, and the Mover.

. The motion was adopted. |

INDIAN LIGHTHOUSE BILL.

NOMINATION OF MEMBERS TO SERVE ON THE JOINT COMMITTEE.
"' Tre HoNoumiBLE Ma. G. L. CORBETT (Commerce Secretary): Sir,
I move that the following Members of the Gouncil of State be nominated
to serve on the Joint Committee to "consider and report on the Bill to
consolidate and amend the law relating to the provision, main{enance and
control of lighthouses by the Government in British: India, namely :
..-The Honourabla -Mr. 8. R. Das,- the Honourable Sir John Bell,- the
Honoursble Str Phiroze Sethna, the Honourable Mr. Ramadas Pantulu,
the Honourable Mr. P. C. D. Chari, and the Mover. '~ .

. The motion wag adopted.

. : (’ &32, ).

\ A ,



ELECIION TO THE PANEL FOR THE STANDING ADVISORY
cdnmnmmg. OF THE DEPARTMENT OF EDUCATION, HEALTH

Tee HoNouraBrLe THE PRESIDENT: The Council will now proceed to

- elect the panel of 6 Members from which the members of the Standing

Advisory Comimittee for the Department of Education, Health and Lands
will be nominated.

I would call the attention of Honourable Members to the fact that
the Honourable Mr, Suhrawardy basg withdrawn his nomination. I
believe his name is struck out from the paper. There remain 8 candidates
for 6 vacancies.

(The ballot was then taken.)

Thig is the last meeting of the Council in the Delhi Session and I shall
not be able to announce the result of this election in the House. The
result will be communicated to Honourasble Members by circular. The
Council will now adjourn to a date and place which mﬁ be notified to
Honourable Members hereafter.

The Council then adjourned sine die.
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Imperial Bank of India (Amendment)—

Motion for reference to a Joint Committee. 776.
Nomination of members to serve on the Joint Committee.

Indian Finance—

Date for the consideration of the ——. 702-704, 743
Motion to consider. 784-790.

QOonsideration of clause 2. 790-799.

Consideration of Schedule I. 800-818.
Consideration of Schedule 1T1. 819-82&

Motion to passy as amended. 823-829.

Adopted 899,

. In ian Forest—

otion to consider. -
Adopted. 146. ;

L4

Assent of His Excellency the Governor General to certain —. 21.
Bengal Tenancy (Amendment)—

20, 156, 26%-
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BILLS—contd. ;
Indian Forest—contd, e
Cohsideration of clauses. 146-147.
Motion to pass, as amended. 147.

Adopted. 148.
Indian Lighthouse—

Motion for leave to introduce. 81.

Adopted. 81.

Introduced. 81.

Motion to refer to Joint Committee. 136-141.

Adopted. 141.

Nomination of Members to serve on the Joint Committee. 802.
Indian Limitation (Amendment)—(Amendment of aectlons 20 and 21 of
Limitation Act)—

Motion to consider. 84.

Adopted. 84.

Consideration of clauses. 84-86.

Motion to pass. 87.

Adopted. 87.
Indian Limitation (Amendment)—(Amendment of Article 182 of the
Limitation Act)—

Motion to consider. 546.

Adopted. 546.

Consideration of clauses. 547-48.

Motion to pass. 548.

Adopted. 548.
Indian Registration (Amendment)—

Motion to consider. 87.

Adopted. 87.
Motion to pass. 87. .
Adopted. 87.

Madras Locs! Dption—
Question re. -——. 4768-77.

Madras Salt (Amendment)—
Motion for leave to introduce. 23.
Adopted. 23.

Introduced. 23.
Motion to consider. 88-89.

Adopted. 89. .
Motion to pass. 89.
Adopted. 89.

Provident Funds (Amendment)—
Motion for leave to introduce. 22-23.
Adopted. 23.

Introduced. 23.
Motion to consider. 83.

Adopted. 82.
Motion to pass. 82-83.
Adopted. 83.
Repealing and Amending—
Motion for leave to introduce. 330. °
Adopted. 330.

Introduced. 330.
Motion to consider. 545.
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BILL(8)—concld.
Repealing and Amendmg-conul
Adopted. b45.
Motion to pass. b546.
Adopted. b546.
Resolution re abstention of Official Members from voting on non-official
—— and Resolutions. 69-73.

Sea Customs (Amendment)—

Motion for leave to introduce. 331.
Adopted. 331.

Introduced. 331.

Motion to consider. 546.

Adopted. 546.

Motion to pass. b46.

Adopted. b546.

Societies Registration (Amendment)—
Motion to consider. 264-265.
Adopted. 265,

Consideration of clause 2. 265.
Motion to pass. 263.
Adopted. 265.

Steel Industry (Protection)—

Motion to consider. 331-44.
Adopted. 344.

Consideration of clauses. 345-88.
Motion to pass. 388-91.
Adopted. 391.

BLACKETT, Tae HoNoURABLE S1r BASIL—
Currency Bill—
Cons’'deration of clause 4. 724, 734, 738
Considerat'on of clause 1. 760-762.
Consideration of clause 3. 769.
Motion to pass. 772-774.
General discussion of the General Budget. 426-427, 442, 450, 460, 465-
472.
Indian Finance Bill—
Motion to consider. '789-790.
Motion to pass. 827-829.

BOARD OF SECONDARY EDUCATION, DELHI PROVINCE—
Question re. Muslim representation on the —. 618,

BOGRA—
Question re. arrival of trains at inconvenient hours at —, Comilla and
Noakhali in Bengal. 13-14.
L] L
BOMBAY CIVIL SERVICE—
Question re promotions from the —— to the Indian Civil Service. &78-
7e. ¢

BOMBAY LEGISLATIVE COUNCIL RULES—
Question re. rule 12A of the —, 610.
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‘BRAYNE, Tur HoNouraBLE Mr. A. F. L.— i
—— lays on table Agreement between the United Kingdom and Estonia re.
- tonnage measurement of Merchant ships. 21.
Currency Bill—
Motion to consider. 674-676.
Consideration of clause 4. 739-740,
Cons:deration of clause 5. 770-771.
Motion to pass. '771.
Gold Standard and Reserve Bank of India Bill—
Motion for reference to a Joint Committee. 775-776.
Nomination of Members to serve on the Joint Committee. 832.
Imperial Bank of India (Amendment) Bill—
Motion for reference to a Joint Committee. 776.
Nomination of Members to serve on the Joint Committee. 832
Indian Finance Bill—
Motion to consider. 784-785.
Consideration of clause 2. '798-799.
Consideration of Schedule II1I. 821-823.
Motion to pass. 823.
Madras Salt (Amendment) Bill—
Motion for leave to introduce. 23.
Motion to consider. 88.
Motion to pass. 89.
Qath of Office.
Presentation of the General Budget for 192728, 316-328.
Resolution re.—
Amendment of the Indian Income-tax Act. 117-118.
Interest on deposits in Postal Savings Banks and Govt. Securities
belonging to Musalmans. 181-182.
Prohbition of alcoholic liquors in Local Administrations under the direct
control of the Government of India. 34-36.
Removal of restrictions imposed on medical practitioners in regard to
the dispensing of opium. 263-264.
8ea Customs (Amendment) Bill—
Motion for leave to introduce. 331.
Motion to consider. b46.
Motion to pass. 548,

BRITISH INDUSTRIES FAIR—
Question re. exhibition of quian goods at the —. 614.

i
.

BRITISH REGIMENTS— i
Question re. supply of beef to ——. 479-80.

BUDGET ESTIMATE(S)— .
Question re. exhibition of the earnings from first, seccnd and interme-

diate class passengers in the —. 7.

BUDGET/GENERAL— ;
General discussion of the ——, 418-472, iy ‘
Message from His Excellency the Governor General agpointing davs for

‘the presentation to the Council of State and Legislative Assembly of,
the ——. 185.
Presentation of the —— for 1927-28. 816528,
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BUDGET/RAILWAY—
General discussion of the —, 211-245,
. Message from His Excellency the Governor General appointing days for

the presentation and discussiop of the —. 9.
Presentation of the —— for 1927-28, 185-202.
BURDWAN DIVISION—
Que:;ion re. numbpr of Muhammadan clerks in the Postal Department in
e —. 19.
BURGLARIES—

Question re. thefts and —— in New Delhi. 780.

BURMA—
Question re.—

Annual increments of the clerical staff of the office of the Accountant
General, 561-62.

Pay of the clerical staff of the office of the Accountant General, —.
560-61.

Railway between India and — 413,

Railway from India to —. 27.

OALCUTTA—
Question re.—
Expenditure on the seventh Congress of the Far Eastern Association of
Tropical Medicine to be held at —— in December next. 185.

Muhammadan Judges of the High Court, —. 92,
CAREER(S)—
Question re. —— open to Indians in the service of the Government in
India. 412.
CENTRAL ADVISORY COUNCIL FOR RAILWAYS—
Announcement of the result of the election to the Panel for the —. 267.
Motion re. election of a Panel for the —. 135, 2686.
Nomination for the Panel for the —. 203.
CENTRAL LEGISLATURE—
Question re. representation of Coorg in the —. 8-9.

¢

OENTRAL RESERVE BANK OF INDTA—

* Guestion re. protests from London bankers regarding the proposed estab-
lishment of & ——. 153.

[}
“OENTRAL ROAD DEVELOPMENT FUND—
Resolution re. formtlon of a —=—, 49-59.

ORYLON BOAT MATL TRATNS—
Question re. provision of intermediate class uccommoffatxon oh the — of
the South Indian Railwey. 6.

.
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CHANDAUSI TRAINING SOHOOL—
Question re. promotion of subordinate officers of the Eastern Bengal Rail-
way trained in the —— to the superior grade. 414,
CHARANJIT SINGH, Ter HONOURABLE SARDAR—
Currency Bill—
Consideration of clause 4. 698-700.
- -Greneral discussion of the General Budget. 446-448.
Indian Finance Bill—
Consideration of clause 2. 796-797. ‘
Motion re. appreciation of the results achieved by the Goverument of
India Delegation to South Africa. 283.

OHARGEHANDS—
Question re.—
Differences in designations, pay and prospects of — and chargemen-
in the Jamalpur workshops. 248. )
Leave on full pay of -— and chargemen on the East Indian Railway.
249.
Sick leave of —— and chargemen. 249.

CHARGEMEN—
Question re.—
Differences in designations, pay and prospects of chargehands and —
in the Jamalpur workshops. 248.
Leave on full pay of chargehands and —— on the East Indian Railway.
249.
Sick leave of chargehands and ——. 249,

CHETTIYAR, Tet HonouraBLe Sik ANNAMALAI—
" Nomination of —— to the Panel of Ohairmen. 2.
Oath' of office. 316. .
Question re. assisted emigration of Indians in South Africa to countries
other than India. b545.
Resolution r¢. compulsory military training of University students. 495-96.

CHIEF JUSTICE(S)— )
Resolution rr. appointment of vakils as permanent —— of High Courts.

97-102.

CHOLERA— ) )
Question re. proposal of Sir Leonard Rogers for controlling — the

pilgrim centres. 615-16.

CINEMATOGRAPHS— . _
Resolution re. censorship and control of —— and other public resorf.s of

amusement. 630-42.

2. . ,

CIVILIAN APPRENTICE STOREHOLDERS—.

" Qnestion-n. ——— in arsenals. 9-11. .

IVIL JUSTICE COMMITTERE— s e eymn o

w Qnggion re. recommendsations contained in CHapters $9 and 30 of the -

Report of the ——. 409-10.

-
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- CLERICAL STAFF—

Question r¢.—

Annual increments of the —— of the office of the Accountant General,
. Burma. b61-62.

Pay of the — of the ofﬁce of the Accountant General, Burma. 560-61.

CLOTH, FOREIGN—
Question re. different rates on State Railways for khaddar and —. 248.

« COAL—
Question re.—

Output of — in the collieries of Bihar and Orissa, ete. 479,
Reduction in the freight on long distance ——, 622.
Total imports of —— from Natal, etc. 478.

COAL TRADE— .
Question re. grant of relief to the —. 477-78.

COLLIERY(IES)—
Question re. output of coal in the — of Bihar and Orissa, etc. 479.

COLONIAL OFFICE—
Question re. transfer of Aden to the —. 514.

COLONIES—

Question re. number of Indians in Government service in Great Britain
and the —. 4-5.

- COMILLA—

Question re. arrival of trains at inconvenient hours at Bogra, — and
Nogkhali in Bengal. 13-14.

+ COMMANDER-IN-CHIEF, His EXCELLENCY THE—
Gencral discussion of the Qenera)l Budget. 438, 441.

Resolution re. transfer of the Poona District Headquarters from Poona. to
Secunderabad. 104-105.

- COMMERCE DEPARTMENT—
Question re. Standing Advisory Committee, ——. 97.

-~ COMMISSION(8)—
Question re.—
Action taken on resolutions by the Historical Records ——. 134.
Visit of the Royal — on Agriculture to England during the summer.
134-35.

v COM\{ITTEE(S)—
Election to the Panel for the Standing Advisory — of tht Departmen$
of Education, Health and Lands. 833.
Election of the Panel from which nnminations to the Standing —— for the
Department of Industries and Labour are to be made. 203.
Election of the Panel from which nominations to the Standing — °'
Emigration are to be made. 202-203.
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COMMITTEE(S)—contd.

Motion for the election of a panel for the Standing Advisory — to be
attached to the Department of Education, Health and ‘Lands. 672.
Motion re. election of a panel for the Standing —— for the Department of
Commerce. 266.

Motion re. election of a Panel for the Standing —— on Emigration. 135.

Motion re. election of a Panel for the Standing —— to advise on subjects -
in the Department of Industries and Labour. 135.

Nominations for the Panel for the Central Advisory —— for Railways.
203.

Nominations to the Panel for the Standing Advisory — for the Depart-
ment of Education, Health and Lands. 741.

Question re.—

Action taken on the recommendations of the Indian Auxiliary and
Territorial Forces —. 510. '

Action taken on the recommendations of the Reforms Inquiry ——. 509,

‘Action taken on the recommendation of the Taxation Enquiry — to -
make India self-supporting in the matter of salt supply. 93-94.

Number of cases dealt with by the Railway Rates Advisory ——. 27-
28.

Publication of the Report of the Indian Sandhurst —. 13.

Railway Welfare —— on the Eastern Bengal Railway. 414.

‘Recommendations conta‘ned in Chapters 29 and 30 of the Report of the -

Civil Justice ——. 409-10.
Recommendations of the Indian Mercantile Marine ——. 13.
Recommendations of the Indian Taxation Enquiry —. 13.
Recommendations of the Indian Territorial Force —. 13.
Recommendations of the Raven —— regarding workshops on State Rail-
ways. 563. :
Standing Advisory ——, Commerce Department. 97.
Report of the —— appointed to enquire into the privileges and status of

the Members of the Council of State. 21.
Resolution re. election of Departmental Advisory——. 608-10.

COMMITTEE ON PETITIONS—
Constitution of the —. 2.

COMMUNAL ELECTORATES—
Resolution re. abolition of —. 565-92.

-COMMUNAL RIOTS—
“Question re.—
—. 620-21.
Recent —— at Kharagpur. 20.

COMPANY-MANAGED RAILWAYS—
See under ‘“‘Railway(s)”.

CONFERENCE(8)— .
Statement by the Honourable Sir Muhammad Habibullah re. scttlement
reached at the — recently held in South Africa. 205-10.
' [}

CONGRATULATIONS— . .
— from the Honourable the President to the Honourable Sir John Bell
on the Knighthood conferred upon him. 22.
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4 ©Q-OPERATIVE CREDIT SOCIETTES—
.Question re. indebtedness of the Tndian subordinate staff of the Eastera
Bengal Railway to —. 414
- COORG— ,
Question re.—
Makut Forest Explona.tmn Scheme --—. 8.
Representation of — in the (Jentral Legislature. &9.
Sulfpl;s;: from the direct administration of —— by the Government
of India. 9.

» CORBETT, Tue HoNoumasLe Me. G. L.—
Indian Lighthouse Bill—
Motion: for leave to introduce. 81.
Motion to refer to Joint Committee. 136-141.
Nomination of Members to serve on the Joint Committee. 832,
Motion re election of a Panel for the Central Advisory Council for
Railways. 135.
Oath of office. 25.
Resolution re.-
Construction of a railway line between Mangalore and the nearest point
in British India to Marmagoa. 483-84.
‘Opening of new railway stations between Madras and Arkonam on
the Madras and Southern Mahratta Railway. 306-97. .
Provision of intermediate class aceommodation on the Bouth Indian
Railway. 127-120.
Railway bridge over the Netravathi river. 176-178, 179.

* COUNCIL OF STATE—

Message from His Excellency the Governor General appointing days
for the presentation to the —— and Legislative Assembly of the
general Budget. 185,

Message from His Excellency the Governor General nominating members
of the —— to be on the Panel of Chairmen. 2.

Question re.—

Action taken on Resolution passed by the —. 623-27.

Addition of Rules 10A and 24A to the Rules of the —. 408.

Report of the committee appointed to enquire into the privileges and
status of the members of the —. 21.

Resolution re.—
Asgsignment of a suitable place in the Warrant of Precedence to Members

of the —, of the Legislative Assembly and of provincial Legislative
Councils. 658-69.
Daily allowance of members of the ——, 548-88.

President of the ——. 642-68.
‘ COURT-FEES ACT-
Resolution re. amendment of the ——. 252-258. .
CURRENCY~ : o
Question e. deflation of —— and sale o Reverse Council Bills. 18-

+@URRENCY BH.1— !
See under “‘Bill(s)™.
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D

WADABHOY, Tug HonourasLg Sik MANECKJI—
Currency Bill—
Motion to consider. 676-682, 663, 686, 6s7.
Consideration of clause 4. 710-722, 723, 724, 725, 726, 727, 788, 737.
Consideration of clause 1. 752, 762-767. '
Motion to pass. 771, 772, 774.
General discussion of the General Budget. 428, 435-438, 488.
General discussion of the Railway Budget. 226-230.
Indian Finance Bill—
Consideration . of clause 2. 792-794.
Consideration of Schedule I. 800, 806-807, 810.
Motion to pass. 827.
Indian Forest Bill—
Motion to consider. 143-144. )
Indian Limitation (Amendment) Bill (Amendment of sections 20 and 21
of Limitation Act)— -
Consideration of clause 3. 88.
Indian Limitation (Amendment) Bill (Amendment of Article 182 of Limi-
tation Act)— )
Consideration of clauses. 547.
Motion re. appreciation of the results achieved by the Government of

Indian Delegation to South Africa.—286.
Resolution re.—

Abstention of official members from voting on non-official Bills and
Resolutions. 69-71. ‘

Amendment of the Indian Forest Act, 1878. 527-28.

Amendment of the Indian Income-tax Act. 117. _

Assignment of a suitable place in the Warrant of Precedence to
Members of the Council of State, of the Legislative Assembly and
of Provincial Legislative Councils. 662, 687.

Control of the craze for medicinal drugs. 519.

Leaders of Indian delegations to the League of Nations. 840, 541,
543.

President of the Council of State. 645.
Prohibition of alcoholic liquors in Local Administrations under the
direct control of the Government of India. 38, 39.
Steel Industry (Protection) Bill—
* Consideration of clause 2. 355-59.

DAILY ALLOWANCE(S)— i
Resolution re. —— of Members of the Council of State. 548-88.

DAS, Tre HoNoURABLE MR, S. R.—
Bengal Tenancy (Amendment) Bill—
Motion for leave to introduce. 23.
Motion to consider. 81.
Motion to pass. 82. .
Hinda Family Transactions Bill—
Motion to refer to Select Committee. 138.
Indian Forest Bill— .
Motion to consider. 141, 145, 146.
Consideration of clauses. 146, 147.
Motion to pass, as amended. 147.
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DAS, Tee Hoxourasie Mz. 8. R.—contd.

Indian Limitation (Amendment) Bill. (Amendment of sections 20 and
21 of Limitation Act)—
Motion to consider. 84.
Consideration of clauses. 85-86.
Motion to pass. 87.

Indian Limitation (Amendment) Bill. (Amendment of Article 162 of
Limitation Act)—
Motion to consider. B546.
Consideration of clauses. 547-48.
Motion to pass. 548,

Indian Registration (Amendment) Bill—
Motion to consider. 87.
Motion to pass. 87.

Repealing and Amending Bill—
Motion for leave to introduce. 330.
Motion to comsider. b545. .
Motion to pass. 546. .

Resolution re.—
Daily allowance of Members of the Council of State. 555-58, 558.
Delivery of speeches in Hindi or Urdu by Members of the Indian

Legislature. 600, 603-05. ’

Leaders of Indian delegations to the League of Nations. 535-37.

_DEBT REDEMPTION— .
Question re. provision made for —during the years 1916-17 to 1925-28.

G11-12.

. DELEGATION(S)—
Resolution re. Leaders of Indian —— to the League of Nations. 631-44.

DELHI— .
Question re.—

Appointment of the District Inspector of Schools, —, as Assistant
Superintendent of Education. 618-19.

Elimination.of Muslims from the Education Department, —. 616-17.

Expenditure on the move of the Government of India between ——
and Simla. 783.

Inspection of the Government of India Presses at Simla and — by
Factory Inspectors. 315-16.

J. V. classes to be attached to the Anglo-Arabic College, —. 617-18.

Location of the Army Headquarters Offices in old —. 780-81.

Non-issue of through tickets to intermediate class passengers from
Madras to —. 91.

Opening of -the railway station near Ajmere Gate, —. 564,

Representation of Muhammadans in the administrative staff sub-
ordinate to the Superintendent of Education, — and Ajmer-

Merwara. 616.
DELHI PROVINCE—
Qrestion re.—

Muhammsddan District Inspector of Schools, ——, ete. 617.
Muslim renresentation on the Board of Secondary Education for the

—. 618,
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DELHI RAILWAY STATION—
Question re. location of the Inquiry Office at the —, g5;.

DEPARTMENTAL ADVISORY COMMITTEE(S)—
Resolution re. election of —.  606-10.

DEPARTMENT OF COMMERCE—

‘Moté:: re. election of a Panel for the Standing Committee for the —

Result of the election to the Btanding Committee attached to the ——.
313.

DEPARTMENT OF EDUCATION, HEALTH AND LANDS—
Election to the Panel for the Standing Advisory Committee of the —_—
833.
Motion for the election of a Panel for the Standing Advisory Committee
to be attached to the —. @72,
Nominations to the Panel for the Btanding Advisory Committee for the
—  741.

DEPARTMENT OF INDUSTRIES AND LABOUR—
Election of the Panel from which nominations to the Standing Com-
mittee for the —— are to be made. 203
Motion re. election of a Panel for the Standing Committee to advige
on subjects in the —. 135.

DESIGNATIONS—
Question re. differences in —, pay and prospects of chargehands and
chargemen in the Jamalpur Workshops. 248.

DESIKA CHARI, Tar HoNourABLE ME. P, C.—

:Currency Bill—
Consideration of clause 1. '747-758, 768.

General discussion of the Railway Budget. 211-214.

Indian Finance Bill—
Consideration of clause 2. 797-798.
Consideration of Schedule I. 803-805, 813, 814, 817.

Motion re. appreciation of the results achieved by the Government of
_iIndia. Delegation .to South Africa. :269-271.

Question re.— : ) o
Annual increments of the clerical staff of the office of the Accountant

General, Burma. '661-62. ,

Pay of the clerical staff of the office of the Accountant General,
Burma. 560-61. .
Pay, Overseas allowances, -leave rules, etc. of covenanted Indian

Officers in the. different Company-managed Railways. 561-62.
Resolution re.— . . .
Abstention of official Members from voting on non-official Bills and
Resolutions. 59-64. foos Ach. ~252.954.
*Amendment of the.Court-fees : 3
Amendment of the; Indian Income-tax Act. 112-116, 183.



18 INDEX TO COUNCIL OF STATE DEBATES.

DESIKA CHARI, Tre HoNouraBLe MR, P. C.—contd.
Resolution re—contd.

Assignment of a suitable place in the Warrant of Precedence to
Members of the Council of State, of the Legislative Assembly and
Provincial Legislative Councils. 664-68.

Compulsory military training of University students. 496-97.

Constitution of a separate sell-governing Andhra Province. 161-163.

Control of the craze for medicinal drugs. 523-24.

Interest on deposits in Postal Savings Banks and Government securities
belonging to Mussalmans. 183-184.

Leaders of Indian delegations to the League of Nations. 537-38.

Opening of new railway stations between Madras and Arkonam on the
Madras and Southern Mahratta Railway. 398-400.

President of the Council of State. 644-486.

Reduction of agricultural indebtedness. 302-303.

Steel Industry (Protection) Bill—

Motion to add new clause 3. 383-85.

DINAJPUR RUHIA RAILWAY LINE—

Question re. selection of the route for the —. 13.
DISMISSAL(S)—
Question re. — of Haripadi Banerjee, a relieving station master in the

Paksey District, by the Eastern Bengal Railway. 415.

DISPENSARIES—
Question re. number of —— in the different provinces. 16.

DISPUTE— : .
Question re. between the Governments of Bombay and the Punjab
regarding the use of the Indus water for irrigation. 150-161.

DISTRICT JUDGES— .
Question re. training of I.C.S., officers as Munsiffs and Subordinate
Judges before appointment as —. 92.

DIVISIONAL SUPERINTENDENT(S)—
Question re. —— on State Railways. 563.

DIVORCE LAWS— . . )
Question re. — in connection with indigenous marriages. 251.

DOMINION(S)— i . o
Question re. bar against Indians being employed in Great Britain and
in the —. .
DRAFTSMAN—

Question re. training in the work of — of Indian apprentions in the
Jamalpur Workshops. 240-250. :

DRINKING WATER—
Question re. supply of —— for the railway employees of the Eastern
Bengal Railway at Naihati and Ishurdi. 414-418.
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DRIVER(S)—

Question re. number of Indian — drawing the maximum pay of Rs. 230
on the Eastern Bengal Railway. 414.

DRUGS— .
Resolution re. control of the craze for medicinal —. 515-525.

DUKE AND DUCHESS OF YORK, Taeir RovaL H1caNESSES THE—

Question re. visit of —— to an Indian port on their return from Australia.
152.

EAST AFRICAN GOVERNMENT-—
Question re. levy by the —— of a poll-tax on Indians. 11.

EASTERN BENGAL RAILWAY—
See under ‘ Railway(s)’’.

EAST INDIAN RAILWAY—
Sece under ‘‘ Railway(s)”.

EDUCATION—
" Question re—

—— of the children of the migratory employees of the Government of
India. 782.

Free and compulsory — in each province of British India. 17.
Income of each province and its expenditure on ——. 15-16.

EDUCATION DEPARTMENT,, DELHI—
Question re. elimination of Muslims from the —. 616-17.

ELECTORATES—
Resolution re. abolition of Communal ——. 565-92.

ELECTRIC FANS— . ) .
Question re. equipment of third class carriages on State Railways with

—_— 3-4.
EMIGRATION— ) ) .
Moiton re. election of a Panel for the Standing Committee on —. 188,
. Question re. assistad —— of Indians in South Africa to countries other

than India. 545.

EMPIRE MARKETING‘BOA.RD—-.
Question re. Indian representation on the —. 614-15.
[ ]

EMPIRE PALACE OF ARTS—

Question re. formation of an —— in London. 133. .
ENGLAND— . . d .
Question re. visit of the Royal Commission on Agriculture to —— during

the summer. 134-38. ot
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ENGLISH MAILS—
'Question re. late arrival of the —, 158.

ENQUIRY OFFICE—

Question re. location of the — at the Delhi Railway uta.txon. ‘251,
EUROPEAN ASSOCIATION—

Question re.Government servants and membership of the—. 673.

EVANS, Tax Honourasiz Mz. FREDERICK BUISSON—
Oa.th of office. 1.
Resolution re. constitution of a separate self-govemmg Andhra Province.
163-168. |

EXCAVATION(S)—
Question re. publication of a report on —— at Mahenjo-Daro. 149-150.

EXCESS FARES—

Question re. amount of —— realised by Travelling Ticket Inspectors on
State Railways. 329-30.

EXECUTIVE COUNCILS—

Question re. names and qualifications of Indian Members of —— of the
different Provincial Governments for the last seven years. 318.
EXPENDITURE—

Question re.—

—— on the move of the Government of India between Delhi and Simla.
783.

—— on the preservation of ancient monuments. 250.
—— on the publication of notices anY advertisements relating to State

Railways. 248.
—— on the Vlza.gapatam Harbour. 27.
Income of each province and its —— on education. '15-16.
Percentage of —— incurred by Provincial Governments under certain

specified heads. 478. N
Retrenchments in — of the Government of Bombay. 509-10.

EXPORT—
Question re. —— of peacock feathers. 476.
r
FACTORIES—
Question re. fatal accidents in —. 151

[ 3

FACTORY INSPECTORS—

Question re. inspection of the Government of India Presses at Simla and
Dethi by —. 315-36.

4‘!guesnon re. .overcrowdmg ‘of ‘trains ‘on the '.Benga.l ‘and North-Wesw'ﬂ
Railway during —. 18.
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FAR EASTERN ASSOCIATION OF TROPICAY, MEDICINE—

Question re. expendlture on the seventh Congress of the — to be held
at Calcutta in December next. 156,

JFARE(S)—
Question re.—
Amonnt of excess —— realised by Travelling Ticket Inspecto
State Railways. 329-30. pectors on‘
Comparison of —— on the Mymensingh-Bhairab Bazar Railway and

the Eastern Bengal Railway. 14.
Reduction in passenger —— on State Railways. 94-96.

Return journey — 611 the Eu.atemn Benga.l Railway. 15.
FARIDPUR—" ‘
Question re.—
Absence of platform and waiting rooms at — statlon 12.
Train service from Rajbari to — 14.
FENCING—
Question re. —— of the railway lines between Kharagpur a.nd Midnapur
93.
FISH-CURING YARDS—
Resolution re. management and upkeep of —— in the Madras Preudency
401-08.
FLOOD(S)—
Question 7e. —— in the Saran District in 1923. 16.

FOREST, tue Honouraste Mr. HENRY TELFORD STONER—
Oath of office. 1.

FREIGHT—
Question re. reduction in the —— on long distance coal. 622.

FROOM, THE HONOURABLE Sm ARTHUR—
Currency Bill—
Motion to consider. 690.
.- Consideration of clause 4. 694, 724, 725 736
Motion to pass. 774-775.
General discussion of the :General Budget. 429-432.
General discussion of the Railway Budget. 218-221, 230.
Indian Forest Bill— '
Motion to pass, as amended. "147-148.
Motion re. appreciation of the results achieved by the Government of
India Delegation to South Africa. 269.
Provident Funds {(Amendment) Bill—
Motion to pass. 82-83.
Rekolution re.—
Amendment of the Indian Income-tax Act. 116-124.
Asdignment of a suitable place in the Warrant of Precedence -
Members of the Council of State, of the Legislative Auemblx anc
i of Provincial Legislative Councils. 663-64, 666.
Election of Departmental Advisory Committees. 607-08.
Formation of a Central Road Development Fund. 51-53.
.President of the Council of State. 647-648.
FURNITURE— . . C
Question re. supply of extra — to tenants in Government guarteys in
Naw Delhi. ' 782. ’
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o L)
GENERAL BUDGET—
See under ‘‘ Budget ”’.
GERMAN EXPERT—
Question re. recent visit to India of a —— on hydro-eleotric power. €13
GHEE— ,
Question re. chemical composition of artificial —. 565.

GHUZNAVI, Tae HoNouvrass HAJI ABU AHMED, A K.—
Question re. contemplated placing under restraint of —. 8.

GOALUNDO—
Question re. absence of a through train from —— to North Bengal. 14.

GOLD STANDARD AND RESERVE BANK OF INDIA BILL—
See under * Bill(s)”.

GOVERNMENT OF BOMBAY--
Question re.—
Dispute between the —— and the Government of the Punjab regarding.
the use of the Indus water for irrigation. 150-151 .
Retrenchments in expenditure of the —— 508-10.

GOVERNMENT OF INDIA—
‘Question re.—
Dual control of Aden by the United Kingdom and the —. 813.
Education of the children of the migratory employees of the ——. 782.
Expenditure on the move of the —— between Delhi and Simla. 783.
Reduction of the period of stay of the — in Simla. 783.

. Surpluses from the direct administration of Coorg by the —. 9.
Resolution re. prohibition of alcoholic liquers im Local Administrations
under the direct control of the —. $8-49.
GOVERNMENT OF INDIA DELEGATION—
Motion re. appreciation of the results achieved by the —— to Sonth
Africa. 267-202.

GOVERNMENT OF INDIA OFFICES—
Question re. number of quarters available for the migratory staft of the
—— in New Delhi. 777-778. -

GOVERNMENT OF INDIA PRESSES—
" Question re.—

‘Inspection of the '—— at Simla and Delli by Factory Inspectors.
315-16.
Vacancies of ovefseers or Assistant Managers in the —' 315.

GOVERNMENT OF THE PUNJAB—
" Question re.dispute between the Government o.f B?mba.y and the —
regarding the use of the Indus water for irrigation. 150-181.

]
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GOVERNMENT SECURITIES— .
Resolution re. interest on deposits in Postal Saving Banks and —
belonging to Mussalmans. 179-184.

GOVERNMENT SERVANTS—
Question re.—
—— and membership of the Anglo-Indian and European Associations.
673.
—— and membership of the Indian National Congress. 673.

GOVERNMENT SERVICE—

Question re. number of Indians in —— in Great Britain and the Colenies..
4-5.

GOVEROR GENERAL, His EXCELLENCY TRE—

Assent of -—— to certain Bills. 21.
Message from the —- appointing days for the presentation an@ discus-
sion of the Railway Budget. 2.

Message from —— appointing days for the presentation to the Council
of State and Legislative Assembly of the General Budget. 185.
Message from —— nominating Members of the Council of State to be

on the Panel of Chairmen. 2.

GOVIND DAS, Tee HONOURABLE SETH—

Currency Bill—

T Motion to consider. 678, 682-683. .
Consideration of, clause 4. 690-696, 715.
Consideration of clause 1. 744-747, 762, 765.
General discussion of the General Budget. 426-429.
Indian Finance Bill— -
Consideration of Schedule J 800, 809, 812,
Motion to pass. 828. ¢ '
Question re.—
Action taken on Resolutions passed by the Council of State. 623-27.
Appointment of an Indian as Postmaster General of a Presidency.
829, )
Differential treatment accorded to Anglo-Indian and European em-
ployees in respect of pay, allowances, leave etc. 628. .
Increase of the percentage of Indians holding superior posts in the
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